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An Act further to amend the Indian Companies Act 1913.

B it enacted by Parliament ad followsge=

.1, Short title.—This Act ma§ be called $he (ndisn Companies (Amend-
ment) Act, 1952. ‘ . : :
2. Amendment of section 91%, Act VII of 1913.—In section 91B ef
the Indian Companies Act, 1918, after sub-section (8), #he following

gsub-seclion shall be ingerted, namely:—

*‘(4) Notwithstanding anything contained in this section, if, in the
case of any public company, the Central Government is of opinion that
having regard to the desirabilit} of establishing or promoting any trade,

“industry or business it would hot be in the public interest to apply -
all or any of the prohibitions coptained in sub-section (I), the Central

" Government may - direct, by nofjfication in the Official Garette, that

" whis section shall not apply to ary such public company or shall apply
thereto, subject to such exceptions, modifications or eondikions a8
may be specified in the notificafiols. - :
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